| TEM NO. 3 COURT NO. 9 SECTION |1 B

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).372/2011

(From the judgenent and order dated 20/ 04/ 2010 in CRLR
No. 669/ 2000 of The H GH COURT OF PUNJAB & HARYANA AT
CHANDI GARH)
STATE OF HARYANA Petitioner(s)
VERSUS
RAJMAL & ANR Respondent ( s)
(Wth appln(s) for exenption fromfiling OT. and office
report )
Date: 14/10/2011 Thi s Petition was called on for heari ng
t oday.
CORAM :
HON BLE MR JUSTI CE ASOK KUVAR GANGULY
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
For Petitioner(s) Dr. Moni ka Gusai n, Adv.

M. Hari om Yaduvanshi, Adv.

Al taf Hussain, Adv.
R. C. Kaushi k, Adv.

For Respondent (s) M .
M.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In view of the letter circul ated by the | earned
counsel for the respondent, the matter is adjourned
for three weeks.

(G SUDHAKARA RAO) (VI NOD KULVI)
COURT MASTER COURT MASTER



